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It is submitted by the learned counsel f '  the 
petitioner Shri P.K.Nayak that he does not want to 

pursue this application. 

We have heard Shri P .K.Nayak, learned counsel 

for the petitioner and Shri A.K.Mishra, learned senior 

counsel appearing for the respondents. In view of the 

submissions made by the learned counsel for the 

petitioner Original Application is disposedct for 

not being pressed. 

In order dated 1.10.1992 a direction was issued 

that the selection of the post should be st finalized 

within 90 days and the petitioner should function 

as E.D.D.A. without any right having been vested 

on him. As the O.A. is disposed of, interim order 

if any, continuing till date also stands vacated. 
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